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“TEe work th officés ghould be so
orgenised as ordfharily to ‘e
capablé of being done during the
normal office hou

Who will organise that work?
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SHRI S. M. BANERJREE (Kanpur):
1 rise on % point of order. The re-
commendations of the Pav Commis-
slon are under study by the Govern-
ment and the Government employees
are meenng a groud of Muusterg to-
morrow at 12 o'clock and after that
the decision will be announced Mi-
Daga & taking advantage of the most
retrograde recamspendations of the
Pay Commission Report,

MR, DEPUTY.SPRAKER; What is
the point of order?

SHR 8§ M BANERIEE: When we
aige questioris on the floor of the
ouve, Finance Minjsber sdys that the
Governsperit ia still considering the
matter ard be dd not at sil commit
anything on bedilY of the Govern-
mbnt either tis why¥ dr that- way.
j ﬂh 14 HHat this matter

fhe dech:da on

the 4] Ps-

has&}d aguncﬂ f

HRDIPUTY—BPIAKER i think
we have to interrupt this business
for a little while. There is gn im-
portant- business. which inter-
m
:ﬂrumhts speaeh after
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Govee, of India and

Pok: (8%.)
Fortlgn HBnistér bas rhade his state-
thedt. ... .Chirerrizptions). There is

nb UotHe ot ardék tn that. Tt is Bs point
of viéWw, 1ot a point of order.

1€ hrit

STATEMENT RE. AGRREMENT

BETWEEN GOVERNMENTS OF

INDIA AND FAKISTAN SIGNED
ON THE 28TH AUGUST, 1873

THE MUINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH)-
As th¢ House 1a aware a Delegation
Ied by the Special Emussary of the

me Mmistér of India, Shri P X
fiai:m wisited Rawalpindi and Isla-
mabad and held discussions with the
Pakistan Delegation led by Mr. Aziz
Ahmad, Pakistan's Ministey of State
for Defence and Forelgnn Affairs.
from 24th to 81st July, 1973. During
the course of these talks questions
relating to sunultanecus iePatnation
of three categories of perzons men-
tioned in the Joint Indo-Bangladesh
Peclarstion of April 17, 1873, were
discussed n full detail. The Painstan
side scknowledged the fact that the
Joint Indo-Bangladesh Declaration,
which had separated political con-
sidetations from the humanlitanan
fssties, was a step forward and paved
the way for an early resolution of
these jasues. Some progress was
mide 1n defilning these issues and it
was agréed between the two Delega-
tions that a paint had been reached
where further consideration by both
sides was nece22ary. In tursuance of
this decision, the discussions wefe
resumed ot New Delhi from 18th
kugust. 1978 and continued till fhe

guit, 1078 Théee diuskions
loo lﬂlce with the full knowledie
b¢ and fh consuHdéion with the
Bangladesh Government.

Asz a result of Thése talle, an agree-

mt wn xqu:ﬁuy, the 3Bth
befween

t hv

qn ble of ou.'ll. a copy of
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Lsm’ G¥w2o Singh]

Tha Agresment provides for the
resqlution of the humaniterian pro-
blema resulting from the canflict of
1971, The Agreement envismges the
simultaneous repétrintion of all Pak-
istani prisoners of war (except 105),
the repatriation to Bangladesh of all
Bangalees in Pekistan and initially a
substantial number of Pakistanis now
in Bangladesh 1o Psakistan, The
time-achedule for the completion of
repatriation of these three cate-

gories of persons will be worked out -

by India i1n consultation with Bangla-
desh and Pekistan as the case may be.
It is further sgreed that the Prume
Minister of Bangladesh and Pakis-
tan or their deslgnated representa-
tives will thereafter meet to decide
what additional number of Pakistanis
in Bangladesh may be permitted to
return to Pakistan. Bangladesh has
made it clear that it will participate
jn such a meeting only on the basis
of soverelgn equality.

The immediate implementation of
the msolution of these humanitarian
problems is without prejudice to the
respective positions of the parties
concerned relating to the case of 185
prisoners of war. In the meantime
these 105 prilsonery of war shall re-
main in India and no trials shall take
place during the entire period of re-

atriatton. It is further agreed that

angladesh, India and Pekistan in a
tripartite meeting will arrive at a
wettlement of the question of these 195
prisoners of war.

In arriving at this Agreement all
three countries, Bangladesh. Mndia
and Pakistan, made constructive con-
tributions, It is our ewnest hope
that this AgTeemneat shall be ome
more step towards the goal of
establishing durshle peace in the
wub.continent.

AGREEMENT

The Special Reprezantative of the
Prime Minjstexr ¢f fndis, Shri P. N,
.Hakaar and thé¢ Pakisten Minister of
‘State for Defence an@Toreign Affatre,

" AUGUAT 29, 197

Govts. of India
ond Pok. (8t)

i Exeliegcy Mp Qs Ahmed,
held talks in Rawalpindl #ram July
24 to July 81, 1978 and tn New Delhi
from August 18 to -August 28, 1673.
Shri P. N. Hakie* was nsshted by
Foreign Sacretery, Shri Eewal 8ingh,
Secretary to the Prime Minister,
Shrl P. N. Dhar Joint Secretariss 1n
the Ministry of External Affairs,
Shri K, P. 8. Menon, Shri A 8. Chib
and Dr, S. P. Jageta, and Deputy
Becretéries, Shrl K. N. Balghi and
Shri Naresh Dayal The Leader of
the Pakistani Delegation was assisted
by the Foreign Secrciary, Mr. Agha
Shahi, Director General in the Min-
istry of Forelgn Affairs, Mr Abdul
Sattar and Directors, Mr. Abdul
Waheed and Mr. Khalid Saleem
These talks were held in the context
of solving the humanitarian problems
set out in the Joint Indo-Bangladesh
Declaration of April 17, 1973.
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2. During the course of the talks
both at Rawalpindi and at New
Delhi, which were marked by mutual
understanding the delegations of
India and Pakistan reviewed the pro-
gress g0 far made in the implementa-
tion of the Simla Agreement since
they met Jast in New Delhi in
August 1872. The Speclal RePresen-
tatives reaffirmed the resolve of their
respective Guverrunents expressed in
the Simla Agreement that "the two
countries put an end to the coafiict
and confrontation that have hitherto
marred their relations and work for
the promotion of a friemdly and har-
monious relstbnship and the estab-
lishment of durabla peace in the sub-
continent” In this cunmmction the
Special RepresaMatives were con-
fident that the repetriation of priso-
nars of wer and nationals of Bangla-
desh and Pakistas will generate an
stmosphere of recancillation and thus
contribute to the bullding of a
structure of durshle peace in the sub-
conatinent.

S,Mmdmh;!ﬂ'thahmni-
tarian probléimy reswiting from- the
conflict of 1971 and-thei’ enabling tie
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vast eajority of human beings re-
ferréd in the Joint Indo-Bangladesh
Declitatian td go t0 their rempective
countrfes, India and Pakistan have
reathed the following agreement:

() The immediate 1mplamenta-
tion of the solution of these
humanitarian problema is
without prejudice to the res-
pective positions of the
paities concerned relating to
the case of 195 priscners of
war referred to in clauses
(vi) and (vii) of this para-

graph;

(ii) Subject to clause (1), re-
patristion of all Pakistani
prisoners of war and civilian
indernees will commence with
the utmoat dezxpatch as soon
as logistic wrrangemwenis are
completed and from a date
to be settled by mutual
agreemgnt;

(iii) Simultaneously, the repatri-
adion of all Bengalees m
Pakistan, and all Pakistanis
in Bangladesh referred to in
clause (v) below, to their
sespachive countries will
commence;

(fv) In the mater of repatria-
tion of all categories of per-
sons the principle of sunulta-
neity will be obeerved throu-
ghout as far as possible;

(v) Without prejudice to the res-
pective positions of Banglm-
desb and Pakistan on the
question of non-Bengalees
who are stated %0 have “opt-
ed for repatriation to
Pakistan"”, the Government
of Pakistan guideg by cons-
derations of humanity
agrees, initially, to receive a
&pbwtentia] number of such

v -mon-Bengnises from Bangle-
desh. Kt is futder agrend

" and Pak. (§t)

tbat the Prime Mimus-
ters of Bangladesh and Pakis-
tan or their designated repre-
sentatives  will thereafter
meet to decide what addi-
tional pumber of persons wbo
may Wwish to migrate to Pa-
kistan may be Permitted to
do 50. Bangladesh bas made
It cledar that it will participate
in auch a meeting only on
the basis of sovereign equa-
lity;

(vi) Bongladesh agrees that no

trials of the 185 prisoners of
war ahall take place during
the entire period of repatna-
tion and that pending the
settlement envisaged mn
clause (vii) below these
priraners of war shall remain
in India;

(vil) On completion of repatria-

tion of Pakistanl prisoners of
war and clviian internees in
India, Bangalees in Pakis-
tan snd Pakistanis in Banglh-
desh referred to In clause
(v) above, or earler it they so
agree, Bangladesh, India and
Pakistan will discuss and set-
tle the Questiou of 195 priso-
ners of war. Bangladesh has
made it clear that it can
participate in such a meeting
only on the basit of sovere-
ign equalily,

The Special Representatives gre

confident that the completion

-of repatriation provided for

in tbis Axreerpent would make
a signal contributiom to the
promotion of reconciliation in
the subcontinent and create
an atmospbere favoursble to
a conmstructive outeome of the
meeting of the three coun-
tries;

(vil{) The time schedule for the

completion of repatriation of
the Pakistani oriscoers of
war and ewillan internees
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from India, the sSangalees
from Pakistan, and the
Pakistanis referred to in
clause (v) sbeve from Bang-
ladesb, will be worked out
by India jn conculfstion with
Basgladesh and Pakistan, as
tbe case my be. The Govern-
ment of India will make the
logistic arrangements for
the Pakitani Prisoners of
war and civillan anternmees
who are to be repatriated to
Pakistan. The Goverrament
of Pakistan will make Ilogis-
tic arrangenvents within  its
territory upto agreed points
of exit for the repatriation
of Bangladesh nationals to
Bengladesh. The Govein-
ment of Bangladesh will
make necéssary arramgements
for the transport of these
persons from muh agreed
points of exit to Bangladesh.
The Gevernment ¢! Bengla-
desh will make logstic ar-
rangements within its terrn-
fory up to agreed pointa of
exit for the movement of the
Pakistanis referred to in
clauvse (v) above who will
go to Pakistan. The Govern-
ment of Pakistan will make
necénsary arrangerments for
the transport of these per-
sons from such agreed points
of exit to Palustan. In
making logistic arrangements
the Governthénts cengerned
may seek the esaistance of
inter-national huwmanitarian
organiiations and others;

Sd/- (P. N, Haksar)

:Spel'.'.ill Reprerentative of .the Prime
Minister of India.

" AUGUST 59, 1978

- ond fuk (g)
(=) Por the pucpare &, fpellitating
the . Provideg fer
ia this w’ﬁ? re-
of tha Swin
ederal Government and
any international huma-

nitarlan ¢rganiaatlon ertrus-
“ted with this tdsk ¢all have
unrestricte®@ uccery et all
times to Jees 1n
Pdlitan and to 'Pakistanis
in Bangladesh referred to
in clsuse (v} #hove. The
Government of Bangladesh
and the Governhment of
Pakistan will provide all as-
sistance and facilities to such
representativas in  this
regard incloding  facilities
for adequate publietty for
the bermfit of the persons
entitied to repatriatlon under
this Agreement;

4. The Government of India and
m sccordance with this Agree-
ment will be treated with
humanity and consideration.

4. The Government of India
the Government of Pakistan have
concurred in this Agreement The
Special Representative of the Prime
Miruster of India, having consulted
the Government of Bangladesh, has
also conveyed the concurrence of
Bangladesh Government in this
Agreement.

and

DONE in New Delhi on August 28,
1973 1n three originals, all of which
are equally authentic.

8d/-; (Atiz Atumad)

Minigiar of Stute for Defemce and
Torelgn Adsire, Qevemment of
Pakist$n,
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MR. DEPUTY-SPEAKER: Coples
the Agrvement have been placed

of
in the publications counter and Mem-
bees may coliect thelr coples from

SHR! SAMAR GUHA (Contai):
Tomorrow or thereafter it should be
diseumsed, ,

SHRI ATAL BIHARI VAJPAYEE

HALF-AN-HOUR DISCUBSION-~Conid,
OVERTIME ALLOWANCE PATD IN VARIOUS
Mimsrairs Axp Derantaents or CER-
TRAL GOVERNMENT-LTonid.
oft qw w T
“The Gowernment informed the
Nslional Commimion on Labour
in 1988 that there was a 18 to
20 per cent excem of staff engaged
in routine duties like typing and
despatch.”

1968 & of wamur s g ¥ fiw
o Esh el

up
18.0¢ crores, an increase of Y32,

SHR] § M. BANERJEE: What ¢
be quoting frem?

SNRI M. C. DAGA: The Pay Com-
wisgion Repoit,
18 L8, —14

of Cexntral Govt. (HAH Dis.)
BHRI 8 M. BANERJEE: Sir,
you allowing the Pay
Report to be disrussed in
House. ... (Interruptions).
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